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3mmeer/Order

PER N.K. SAINI, VICE PRESIDENT

All the above appeals by the assessee are directed against the separate
orders of different Ld. Commissioners of Income Tax (Appeals) , Gurgaon as per

following details.

SI.No. Appeal No. Name of Case CIT(Appeal / s) Order dft.

1. ITA No. 236/Chandi/2014 Shri Mukesh Mittal CIT(A) (Central), Gurgaon 12.12.2013

1. ITA No. 237/Chandi/2014 Shri Mukesh Mittal CIT(A) (Central), Gurgaon 04.10.2013

1. ITA No. 40/Chandi/2018 Shri Mukesh Mittal CIT(A) (Central), Gurgaon 03.09.2014

1. ITA No. 1214/Chandi/2018 | Shri Mukesh Mittal CIT(A)-3, Gurgaon 30.06.2018

2. In all the above appeals the Ld. Counsel for the Assessee furnished

separate applications for withdrawal of the appeals.

3. During the course of hearing the Ld. Counsel for the Assessee submitted
that since the assessee had availed the immunity scheme i.e; Vivad Se Vishwas
and the Income Tax Department had issued Form No. 3, in response to the
applications filed by the assessee, under section 5(1) of the Direct Tax Vivad se
Vishwas Act, 2020, therefore the appeals of the assessee may be allowed to be

withdrawn. The details of above said certificates are as under:

SI.No. Appeal No. Name of Case Certificate No.

1. ITA No. 236/Chandi/2014 Shri Mukesh Mittal 660079790191020

2. ITA No. 237/Chandi/2014 Shri Mukesh Mittal 665356190211020




3. ITA No. 40/Chandi/2018 Shri Mukesh Mittal 660079790191020
4, ITA No. 1214/Chandi/2018 Shri Mukesh Mittal 665356190211020
4, The Ld. DR did not object if the above appeals of the assessee are

dismissed as withdrawn.

5. In view of the above the appeals of the assessee are dismissed as
withdrawn.
6. In the result, appeals of the assessee are dismissed.

(Order pronounced in the open Court on 04/11/2020 )

Sd/- Sd/-
a4 g Merr oot &. 8,
(SATBEER SINGH GODARA ) ( N.K. SAINI)
TS TSEI/ Judicial Member 391eg8T / VICE PRESIDENT

AG
Date: 04/11/2020

31reer 1 gfafarf™ 3maSa/ copy of the order forwarded to :

3rdrarefi/ The Appellant

g2/ The Respondent

I ITYSFA/ CIT

I IYFA (3dier)/ The CIT(A)

Faeim  gfaf@af®, 3maet 3rdel 3nf8eur, TuseTe/ DR, ITAT, CHANDIGARH
IS HISel/ Guard File

o vk W e



